Title: Need to control violence in Gujarat.
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&€| (aur) S @R Y, S9! arada el g & TE 1 F o FHen =@ean & a€) (@auE) Sir, being the Chief Minister he is not
able to control the violence. &€, (Interruptions) If he is not capable of controlling the violence, he must be sacked.
The Chief Minister must go. ...(Interruptions) #e =t #t =raa W v & iR g Ity 81 & 81 &4€) (au) He is not able
to control the situation. ...(Interruptions) There is hardly any security that is provided. @e s %% fafa= &= # all
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st | war g, 1 he hon. Minister of Home Affairs must make a statement. That is number one. Secondly, he should
categorically ask the Chief Minister whether he is interested in controlling the violence in the State or not. Finally, if
the Chief Minister is not capable of controlling the violence, the hon. Minister of Home Affairs should direct him to
step down. ...(/Interruptions)

Sir, three important festivals of Muharram, Holi and Good Friday are coming soon. ...(Interruptions) During these
three important festivals, there should be additional police bandobust in the entire State. There should be additional
paramilitary forces which should be sent immediately. ...(Interruptions) | hope in the best interests of this country,
justice finally comes to the State and a message is sent to the State. Otherwise he must go. There is no alternative.
This is my submission. ...(Interruptions)
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SHRI VAIKO (SIVAKASI): Sir, you are allowing them only. | would request you to kindly hear this side also.
...(Interruptions) If they have given notices, you allow them on other important points. Let them take up some other
issue. There are so many issues. ...(/nterruptions)
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SHRI VAIKO : Mr. Deputy-Speaker, Sir, kindly allow me to make a submission. ...(/Interruptions)
MR. DEPUTY-SPEAKER: Yes.

...(Interruptions)



SHRI VAIKO : Sir, when | raised the issue of Neyveli Lignite Corporation, you were correct to say that whoever
wants to speak on the same issue, let them associate. Now, they have raised the issue and they have made their
points. This side also has co-operated. Therefore, if anybody wants, let him associate, but do not allow them to
make big speeches. There are other issues also and 30 Members are waiting here to speak.

MR. DEPUTY-SPEAKER: There are 31 Members waiting to speak.

...(Interruptions)

ST, gy gwe (AT | TR gesrie \eE &1 Afew 3 o A€ (@)

SHRI E. AHAMED (MANJERI): Sir, | have given a notice. Please allow me to speak for two minutes.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Varkala Radhakrishnan.

...(Interruptions)

MR. DEPUTY-SPEAKER: Now, | will ask those peoplea€| ..

...(Interruptions)
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SHRI E. AHAMED : Mr. Deputy-Speaker, Sir, | have also given a notice. ...(Interruptions)

MR. DEPUTY-SPEAKER: Yes, you have given notice.

Shri Radhakrishnan has given notice; Shri Banatwalla has given notice; Shri E. Ahamed has given notice; Shri

Ramji Lal Suman has given notice. Shri Prabodh Panda has given notice. They are all allowed to associate
themselves on this issue.

...(Interruptions)
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SHRI E. AHAMED : Sir, let me speak for only a minute. ...(Interruptions)
MR. DEPUTY-SPEAKER: No. ...(Interruptions)



